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1 P9.7.96 In this application, the counsel
Shri M.K.Mohanty, who hds appeared on beha lf @( Rﬁj'm /F’ :
of the applicant, wants a direction to the
Respondents for payment of all arrearsd‘%pay %& ;
and allowances £rom 1.11.1995 till the date” Q’Pf/é- ‘—wﬁ%
» L] ) 3 /——q
?f his reposting at Jajpur Road R «M.S » osrcr)vﬁé
Shri Akhaya Mishra, learned Agditional Posdi.ie ‘
I’ Standing Counsel appears in this case on 3/3/ :
=

the applicant rushed to this “ourt on thes
simple matter without exhaust ing the
departmental remedies. Shri Mishra pointegd
out that his leave has to pe regulariseqd
dnd pdy and allowances allowed by the
dppropridte authority. For this purpose,
the petitioner is directed to make a

repreSentatiOn tO the Superintendent of A/q:\,ﬂé)
K

Post Offices, Cuttack North Rivision, Cuttac
(Rese3) within @ period of two weeks from
to-day and Respondent 3 shall dispose it of
and if admissible as per rules, disburse
the pay and allowadnces legally due to the
dpplicant for the period in question within
eight weeks from the date of submission of
the representation by the applicant.,
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el [9.7.96 With the above direction the OF Mo o8
~ application is disposed of at the admission Ay A “v’”(‘%
stage itself, OO oo ca,\
Hang over copies of the orders to the R \)&W'aﬁ e
counse l for both sides. L /_.———\C/B\A“é\&tq |
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